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FAIRS (SHRI M. M. JACOB): We
cannot have everything tomorrow. (In-
terruptions).

THE VICE-CHAIRMAN: We have
to finish it today.

SHRI P. UPENDRA: We have sat on
Saturday also, as you know. Otherwise,
it would have taken the whole of today.

STATEMENT BY MINISTER
Induction of army in Assam

THE MINISTER OF HOME AF-
FAIRS (SHRI S. B. CHAVAN): Sir, 1
wisp to apprise the Hon’ble Members of
the House that at the request of the Go-
vernment of Assam, the Army is provid-
ing aid to civil authorities in certain
districts of the State.

It may be recalled that President’s
Rule was imposed in the State of Assam
on 27.11.1990 and the State Assembly
was dissolved. After the dissolution of
the ninth Lok Sabha, elections were held
to the Parliament in the State of Assam
as elsewhere in the couatry. Simulta-
neously, elections were also held to the
State Assembly and with the constitution
of the mew State Assembly, a popular
Government with Shri Hiteswar Satkia
as Chief Minister assumed  office on
30-6-1991. The very next day, the
ULFA kidnappedq 14 persons serving the
Central and State Governments and the
ONGC including a Russian Mining En-
gineer.

This incident of kidnapping was fol-
lowed by an escalation in the violent
activities such as extortion. Kidnapping.
assauly anq murder. The State Govern-
ment made every effart to secure the
release of the kidnapped persons and
even released about 500 ULFA activists
detained under the TADA. Despite this
generous gesture on the part of the
State Government, the ULFA continued
to increase the demand and pressed for
the release of several detenus who were
facing very serious charges. The Chief
Minister had all the time been making
efforts to secure the release of the hos-
tages. Shri  Bipul Mahanta, former
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President of the Assam  Yuba Chatra
Parishad  and self-rroclaimed  Convenor
of the Amnesty International who medi-
ated on this issue, was killed by the
ULFA. They also killed Shri T. S.
Raju, Assistant Executive Engineer of
the ONGC displaying utter disrezard to
human life. Earlier, they had killed the
Russian Mining Engineer who was one
of the 14 kidnanped persons.

The Government of Assam felt that
the situation had become very grave.
They felt that a large induction of
forces was necessary to deal with the
situatton and, therefore, to control the
situation, bring confidence to people and
to restore law and order, the State Go-
vernment requisitioned Army jn aid to
civil authorities to operate against the
ULFA extremists in the following dis-
tricts: —

(1) Jorhat

(2) Dibrigarh

(3) Tinsukia

(4} Sibsagar

(5) Nagaon

(6) Sonitpur

(7) Golaghat

(8) Dhemaji

(9) North Lakhimpur

The State Government informed the
Central Government through two wire-
less messages dated 5-9-91 that requisi-
tion bad alrcady been sent to the Sub-
area Commander for Army help in aid
to civil authcrities in the above districts.
The Chief Minister, through his letter
dated the 8th September, 1991 addressed
to me, requested that instructions may
e issved for immediate deployment of
Army in aid to civil authorities. I dis-
cusszd the situation in Assam with all
the MPs from Assam individually and
collectively.

It was decided to accept the request
of the Government and the Chief Minis-
ter of Assam to provide assistance of
Army in aid of civil authorities in the
specified districts of Assam. The Army
has, accordingly, moved in Assam in the
above districts anrd has started to assist
in operations against the ULFA
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The Chief Minister has referred to
the links of the ULFA with Bangladesh,
Pakistan and China. He has informed
me that his referemce is based in the
interrogation of some of the ULFA ac-
tivists and some documents recovered
from them. These countries have de-
nied any such involvement,

.

The Govt. of India are deeply con-
cerned about the continued detention of
three officers of Assam Government in-
cluding an TAS officer and four ONGC
officers, T trust that they will be re-
leased scon and normaley in the Staté
will be restored early tc enable us to
withdraw the Army.

SHRI A. G. KULKARNI (Mahara-
shtra): Sir, I congratulate the Govern-
ment for taking a bold stand and "
timely action to bring discipline 10
Assam. Mr. Vice-Chairman, 1 have been
listening in this House for the last four-
ifive vears, whenever we discuss Assam,
Punjab and Kashmir, that a political
sclution should be found and all along,
1 have been trying to find out what §8
that specific solution or a podlitical solu-
tion. No political party had mentioned
it in black and white. The House says,
let the Prime Minister come and discuss
it. The Prime Minister discussed it
but no political solntion came out be-
cause Kashmir has got a different poli-
tical problem and a different solution.
Punjab is still worse and felis in another
category and now there is the ULFA
in Assam. As the statement has rightly
pointed out, the ULFA activities which
have been rightly alleged to have heen
aided by China, Pakistan and Bangla-
desh, is a very serious matter on oAl
berder on  this side. 1f the Goverf-
ment would not have take this stand, it
would have weakened the security of this
nation in those border areas. Mr. Vice-
Chairman, Sir, I necd not bring to the
notice of the Home Minister because he
is quite knowledgeable.  The people in
this couatry have become demoralise.
Every diy morning when we open the
newspapers we find “74 killed in Pun-

jab”, “another 20 abducted by militants.

jn Kashme™, “15 kidnapped by ULFA
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in Assam”, and particularly they are
terrorising, kidnapping the persons em:
ployed in the ONGC in the State
ONGC is the lifeline of this country
We arz already economically very weak
There is little prospect of our  getting
oil from USSR and there is no harc
currency with us to purchase oil. So 1
think the demoralisation of the people
perhaps will become much more. Con:
ifidence can be recgenerated if the Gow
ernment has a killer instinct in itself
Sir, T want two minutes and I will finish
1 don’t mean by “killer” that you gc
on a killing spree, but have an instinc
whereby the ferrorists, the kidnapper:
and the smugglers will feel that the
Government is  hard enough to take
harsh steps) whenever nfcessary. in. that
lire. I congratvlate you and your Go
vernment for deploying the Army be
cause the confidence of the people
should not be demoralised. Don’t weakert
the confidence of the people. The stren-
gth of this country lies in the people.
As T stated, I find the political solutior
a myth. Really I demand that suck
strong action is necessary right from
Assam, Puonjab to Kashmir. Please don’
let us down. The country needs pro
tection, the country needs a solutior
whercby the confidence of the people
living in th's country is strengthened.

The last point I want to bring to you
notice, Mr. Home Minister, is this
Sometimes a major action or an ad hot
solution lies in releasing some person:
and not releasing others. Thereby, som¢
people the  statuswalas, get a different
treatment and I, a poor man, don’t gef
that treatment. Somebody says “T lost
my husband® somebody says “I lost m3
brother” and somebody says ‘T lost ms
sister.” I think now the Government
should insist on a policy; 1 want you
Mr. Home Minister, to take it in z
proper spirit that we must have an or-
manisation like Tsreal, we must try i
terrorise these terrorists so that the)
will be afraid of indulging in such ac
tivities.

THE VICE-CHAIRMAN (SHR]
SHANKAR DAYAL S3INGH): Only
three minutes are allowed to each spea
ker. Shri G. G. Swell, not here. Shr
PDavid Ledger,
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SHRI DAVID LEDJGER  (Assam):
Mr. Vice-Chairman, Sir, as the hen.

Minister has mentioned in his statement,
there was a meeting of Mecmbers of
Parliament belonging to all parties from
Assam the day before yesterday; that is
on the 14th, in the Parliament House
itself. In that meeting the hon. Petro-
leum Minister who had paid a recent
visit to Assam was also present and he
gave a brief background of what had
transpired durimg ‘'nis visit to the State
and the members cutting across party
lines haa stressed on one point basically
and that was, the priority of the Go-
vernment should be to release the hos-
tages and not to go in for a tough line
because if the Government goes in for
a tough linc, the lives of the hostages
will be in danger. In the cvening we
all saw the hon. Home Minister on the
televisia 1 making an appeal to the
ULFA lo ahjure violence and to settle
matters through negotiations and dia-
logue. Sir, this gesture of the hon.
Home Minister kindled a ray of hope in
the mind of everybody  because it is
for the first time such a move had been
made. But surprisingly enough on the
next morning when we woke up we 2ot
the news  that the Army had already
been deployed in some  districts of
Assam as a result of the decision taken
in the Cabinet meeting which was held
on the previous night. T would like to
know from the hon. Minister  three
things: (1) What was the urgency which
prompted the Govemnment to g0 in for
the hard option? Was it on the insis-
tence of the Chief Minister of Assam
as many of us have understood it ta be
or was it because of any other urgency,
any latest development? (2) Does the
Governmens have any proposal or plan
to initiate a political dialogue to make a
sincere political move for a direct talk
between the Centre and the ULFA?
(3) Mr. Bipul Mahanta’s name has been
mentioned in the statement. He was the
self-proclaimed  convenor of  Assam
Branch of Amnesty International who
was recently  reportedly shot by the
UT.FA. Was that person deputed by the
Central Government? These three -things
I would like to know from the hon.
Home Mlinister. I would be grateful
to him if he would give the clarifica-
tions.
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DR. NAGEN SAIKIA (Assam): Mr.
Vice-Chairman, Sir. we were surprised
to learn from the newspapers vesterday
morning that the Army had been deplo-
yed in Assam on 14th at midnight be-
cause in the morning on 14th the Home
Minister invited us and we expressed
our views that no hard line should be
taken at the present moment if the Go-
vernment had any intention to have a
solution to the problem. We insisted that
over the head of the State Government,
if the State Government is not capable
at all to establish any contact, the Cen-
tral Government should try to establish
contact with the militants and have a
dialogue with them because it is not a
law and order problem at all. It is a
political problem and a political prob-
lem must be solved politically. 1 even
ventilated my ideas, my thoughts, that
the ULFA have subscribed io a certain
political ideology of their own and so
it must be politically
with bullets. But the Home Mimister
did not give any hint that the Govern-
ment was going to take the hard line.
In today’s newspapers it is seen that: the
Chief Minister of Assam, Mr. Hiteswar
Saikia, has expressed -astonishment at
the deployment of the Army. He has
stated, “without my knowledge the
Army was deployed”’. So I want to know
from the hon. Home Minister very cate
gorically whether it was at the instance
of the Chief Minister or without the
knowledge of the Chief Minister that th
Army had been deployed in the State

My second question is whether, from
14th evening up to 16th evening, that is,
today—about 40 hours have passed—
any ULFA leader could be spotted or
arrested. 1f so, their names should be
revealed here—whom  the Army could
apprehend. My third point is whether
the army could get the release of all
the seven hostages. There are seven
hostages still in the custody of ULFA.
T want to know whether those seven
hostages could be got released. If not.
what is the position, what is the stand,
of the Government? How is the Govern-
ment going to get them released? “How
is the Home Minister convinced that the -
Government would be able to get the -
release of all those -seven hostages? 1

gsolved and mot. :
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want to ask another point.  Yesterday
the Home Minister made an appeal to
the militants and it appenrcd on the TV
screen. I want to know whether the
Government is sincere even now to make
some oontact and have a dialogue with
the militants to find a solution to the
problem, Fifthly, how many peop'e
have been arrested till this moment and
are there any charges, any major char-
ges, against some arrssted persons? On
all these points 1 hope the Home Minis-
tsr will give me an answer and make
the stand of the Government clear that
the Government woulkd try its best to
solve the problem politically, not by
- deploying the military and not with
bullets.

SHRI SHABBIR AHMAD SALARIA
(Jammu and Kashmir): Mr. Vice-Chair-
man, the statement  which has been
made with regard to deployment of army
ia Assam details the reasons for such
deployment. Basicaily speaking, it
should be the endeavour of the Govern-
ment, for that matter of every (Govern-
ment, that matters are settled without
use of the army, but, on the other hand.
the State Police and (he olner agencies
which are available should he used to
desl with such situations. It is unfortu-
nate that the army had to be deployed.
I would ask the honourable Minister to
let us know whether any provisions of
the Armed Forces (Special Powers) Act
or the Disturbed Areas Act have been
extended to Assam, = Secondly, 1 would
like the honourable Minister to point
out what the basis is of the present tur-
moil in Assam. What are the demands
of the people who are carrying on
the activities whic, have leg to
kidnapping and gther unlawful activi-
ties, and are those demands of a
political npatare? If so, I would like
to know whether the Government would
not be acting in the interests of the country
that thoge malters are discussed threadbare
across the table with the people who are
muking those demands, instead of going in
for such fvtion. If the root cause of the
trouble e tackled, § thick we shall have
enduring peace in our country. Thirdly, T
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would remind the honourable Minister that
it is not for the first time that in our
country we have resorted to the use of the
armed forces of our countty which are
primarily meant to safeguard our borders
and the territorial integrity and not to be
used against the people of tlie country it-
self. T want to know whether these forces
which we have deployed can be recalled at
an earlier stage and whether from the past
axperience the Minister would keep in
mind that soch use has generally been
counter-productive. not in the national
interests. It has Sometimes complicated
the matters and has led to alienation of the
people.  And care should he taken that in-
nocent people do not get involved because
of any excesses o because of Army aciion
which creates a vicious circle leading to
the involvement of the young people.
They they think that it is better to die in
another way rather than getting caught and
dying hy excesses. Such a situwation may
not come into being because we are con-
fronted with such situations in some parts
of the country, as the Home Minister
knows. And care should taken, lest we
land ourselves into a quagmire as we have
landed in some parts of our country and
that will not be in the nationad interest and
that would be a difficult situation ultimately
to rantrol.

Sir, these are my questions which the

hon. Minister may kindly answer.

SHRI P. UPENDRA (Andhra Pradesh).
Sir, T do not find fault with the Govern-
ment if it decides to take a hardline to con-
tain (he extremist activities. In fact, the
activities of the militants have increased
enotmously during the last few weeks.
Kidnappings and murders have taken place.
And coming from Andhra Pradesh, I am
particularly grieved by the murder of one
qf the bright young officers, Mr. Raju by
the ULFA, Therefore, the situation de-
mands a stig action, no doubt. But T am
not convinced that deployment of Army
on such a large scale is the solution to the
problem there. This is almost a desperale
step.  And if you see our experience in
Kashmir, Punjab and other places, it has

not really worked. And even in Assam,
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the deployment of Army in the past had
not achieved the desired resuits. More-

over. jt evoked hostility among the public,
There were confirmed or unconfirmed
\licgations of muss rapws and repression.
And the Army has been pul  into disrepute
aod there is a publc alienation as far as the
Army is concerned. Therefore, deploying
the Army on such a large scale for doing
a policeman’s duty is not correct, Army
is particularly meant to defend our borders,
They should be used in the case of wars,
ete. and under extreme circumslances. But
the Army nowadays is being used in all
tvpes of jobs including the ordinary police-
man’s job. And as a result, the efficacy of
the Army is also being blunted gradually,
After ali, this is the last step. If the Army
also fails fo control the situation, then fo
whom vou will entrast the job? There-
fsre. it is one point which the Minister and
the Government have to consider. Probab-
Iy, the time has come that the Minister
should consider setting up & Crack Foree,
speciallv trained Crack Portce, to deal the
extremist activities in various parts of the
cnintry. Tt js noy necessary that it should
be caled an Army and all that, You can
give similar training and even more train-
ing o deal with the specific situations in
various parts of the country. Therefore,
there shouli be a Special Force for this
lvpe of activities. And also now since the
Army has already been deployed, it shoulg
be replaced as quickly as possible by other
paramilitary forces. There are ; number
of paramilitary forces. They can be put
to effective use also. And also, T would
like to know what steps ars being taken to
‘ot the hostages released. the hostages who
are in the custodv of the ULFA. And as
our friends have rightly pointed ont. vou
cannot go on treating such sitnations as
mere Jaw and  problems. And whatever
vou call it, whether veu call it State action
or State represssion. it always evokes
reprisals. and it is a full circle now. There
IS n State repression, then there are
reprisals. and again veu use the Army and
the police. There is no end to it

Therefore you have to ultimately find a
political soluticn to this problem also. And
what has the Flome Minister got in his
mind to find a political solutian to this
piroblem?
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SHRI KAPIL VERMA (Uttar Pradesh):
Sir, | must congratulate and thank the
Government for the timely action. Strong
action was necessary because of the very
grave situation prevailing ~there and the
jnternational connections about whick we
have heard. The documents disclose
farrorists’ close links with Bangladesh,
fakistan and China. The Minister has not
mentioned about Burma. I would like to
knoy- about Burma also. There was a
talk about LTTE links also. The Chief
Minister of course Tepeatedly wequested
for the army induction. There are some
reports that he has expressed surprise over
the timing of the induction of the army.
Was he taken into confidence about the
timing? Second, a lot of time has passed.
T would like to know what progress has
been made by the army in jts operations?
How many arrests have been made, and
how eny important leaders been captured?

[The Vice-Chatrman (Dr. Nagen Saikia)
in the Chair]

Last time the “Operation Bajrang” leak-
ed ont and most of the terrorist leaders
escaped o peighbouring countries. I would
like to know what is the position now, be-
cause one newspaper which 1 have with
me says that on Arunachal Pradesh Assam
border. of four camps raided by the army
three camps were found completely desert-
od and some rifles were found inthe fourth
camp. So I want to make sure that the
timing of the induction of Army was a
closely guared secret so that nothing goes
wrong. T would also like to know what is
the news about the hostages because a lot
of specnlation is there and apprehensions
have been expressed that they might take
revenge on the hostages. 1 would like 10
know whether the Government has aay
information about the safety of hostages
Then there is « speculation in the Press
1bout Government’s intention to suspend
ihe State Assembly for three months. T
would like to know about that also.

The hon. Minister has made important
observations about the documents concern-
ing their links with China, Bangladesh and
Pakistan. T wonld like to know whether
China is selling arms. What do these
Jocuments show? As far as Security is
concerned, T cannot press the hon. Minis-
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ter to disclose anything which may go
against national interests, but subject fo
security considerations and compulsions. T
would like to know whether China is selling
arms or giving training. Or both? Have you
taken .it up with the Chinese Government?
Then, there are reports that Bangladesh
has been tunning camps for them and that
the ransom money that has been collected,
by terrorists, running into several crores of
rupecs,. has been deposited in a bank in
Bangladesh. 1 want to know what has
happened to that money. Has Bangladesh
Government given any information? 1
want to know about not only funds but
about-arms also from Pakistan, what is the
police doing? What is happening to that?
Then there were reports in newspapers and
it was mentioned in the Hou%e also about
terrorists. .. links. - with . LTTE. Can the
Minister throw some light on this also? I
would also like to know whether there has
been any tlink witk the militants of Naga-
land and Manipur., My last question is
whether the Government has any intention
of opening anv political dialogue, with the
militants, the ULFA and whether the Gov-
roment arte taking any steps t~ see that
there are no excesses by security ferces
against honest and innocent people so that
such complaints are not there, % -that we

may be able to carry local public opinion
with . uis.

SHRI BHADRPSWAR BURAGOHAIN
(Assam): Mr. Vice-Chairman, Sir, before
asking <¢larifications, T want to point out
two. -irreyrularites 1T have seen in the state-
ment. First is, the Assam Assmbly was
1ot - dissolved. Tt was not under suspended
animation. And the secong is Mr. Bipul
Mahanta was not the President of the
Assam - Yuba Chatra Parishad. He was
a  General-Secretary of this organisation.
We are shocked at the sudden deploy-
ment of army in Assam. This is the third
operation. . First was. nperation Bairang.
second was. Operation Sher-E-Dil and the
third+# Operation Rhopg. Enougy  has
heen done agairst the people of Assam by
the armv in last two onerations = We have
got. bitter experience. At Mr. Upendr2
has said. there will he series of atrocities,
molestatipns, rapes, killings and allegations
of fake encounters from other side. We
will have to raise the same issue.

[ RATYA SABHA ]
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SHRI P. UPENDRA: I did not say this,
1 said there was some allegativn like this.

SHRI BHADRESWAR BURAGOHAIN:
It is my submission. 1 admif it. So, this
willi have to be discussed here and in that
vou will find that the army may be de-
moralised. They are not being train to
deal with the local people. They have
been trained to protect the indfpendence
or the borders of the country. So I do
not know when I am speaking here in the
House what is going on in villages affer
the deployment of army. Something might
have been done alrady. 1 have poi a
telephone ~all from Dibrugarh that there
was no buman being in the tovm after €
o’clock. There are no buyers and sellers
in the market because of army atrocities
in previous vperations. So deployment
of army is a wrong signal. I must sub-
mit that 70 per cent of thc people of
Assam are anti-Dethi. But they are not
anti-India. More than 70 per cent of the

reople of Assam  are anti-Delhi. We
have got a long-standing grievance
against the Centre that we have heen

neglected right from the pre-indepen-
dence days. Today we have got a very
bad news from the silver mouth c¢f the
Deputy Chairman of the Plannig Com-
mission, Mr. Pranab Mukherjee. H= has
declared that there  would be no-cas-
cracker plant and the refinery in Assam
due to financial constraint at present.
This is a very bad signal. This news will
also po against the people of Assam. We
are being neglected by the Centre. T say
it again that the people of Assam are anti-
Delhi, not anti-national- or anti-Indian.

My first question for clarification from
the hon. Home Minister is, we have learn(
from the newspapers that some negotia-
tions were advancing with the ultras it
order to get release of the remaining hos
tages. We haye also- read that thev havc
demanded relcase of certain TADA de
tenus who are being lodge in Meghyalay:
and Nagaland. The Guvernment o
Assam has rejected their demands on fhe
plea that they are being  charged wilh
certain he’nous crimes, My submissior
is, when 500 detenues were released fror
different jails, some of them were facin

very serioms charges of heinoils crimes
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1f they could be released, why not you
release the remaining ones also in order
to pet reiease of the hostages.

Now 1 have a few more questions to
ask. The Chief Minister of Assam had de-
clared y3 general amnesty to the ultras and
as a result of which, ubout 400 detenus
were released. Did the Chief Minister
have consultations with the Central Go-
vernment prior to his declaration of the
so-called general amnesty? It was only
a limited amnesty, not a general ammnesty.
It it was a general amnesty, then the en-
tire number of detenus should have been
released. That is why I want to know
whether the Central Government was

aware of this so-calleq genmeral amnesty
before it was announced.
My mext question is ubout Bipul

Mohunta. T am  sorry to say that his
position is not yet clear, Many things
have been said about him. My question
is whether this man Bipul Mohunta was
on the payrole of the Assam Government;
whether his name was there on the pay-
role of the State Government of Assam.
whether - fais man was sent by the Centre
in vrder to negotiate with the ULFA and
the Government of Assam.

My next qie¥tion is, we had a simple
discussion with the hon, Home Minister
along with MPs from Assam. No-
thing was discussed about deployment
of army in Assam that moming.
But afterwards, the Home Minister
consilted the M.Ps. individually, 1 want
to know whether in that discussion, any
MP had suggested deployment of army
in Assam. The Minister should clarify it.

The Chief Minister of Assam had made
a serious allegation on the floor of the
House that ultras have got links with
Bangladesh, Pakistan and China and after-
wards, these threec countries have denied
categorically of having any comnection
with the ultras of Assam. What has the
Central Government got to say on this
subject now? What is the information
available with the Government of India
in regard to connections with these neigh-
bouring countries?

My next question is, it is said that army
has been deploved in orde; to aid the civil
anthorities. What is the type of aid; whe-
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ther civil authorities are
the excesses are not
army?

accompanying
committed by the

My last question is, when can we ex-
pect army will be withdrawn from Assam,
and wha; is the present fate of the host-
ages, whether tney are alive or have been
executed? Thank you.

SHRI GURUDAS DAS GUPTA (West
Bengal): Frankly speaking I do not know
if the call-out of the army in Assam has
been justified or unjustified, I do mot
know. Bug one thing 1 know for certain
is that the situation in Assam is extremely
explosive. The other day we discussed in
the House the abduction of a number of
leading officers of the ONGC and subse-
quently the murder of some of them, and
a number of hostages held by them.

It is true that there is a sense of anger
in the minds of the people of Assam. If
you speak of Bengal, we alsop have the
samg feeling that West Bengal is being
neglected by the successive Governments
that hold power in Delhi. But to have a
sense of anger and to take tp the path of
terrorism, as is being done in some parts
of the country, and also in Assam, is
quite different. Democracy can function
in this country if only the rules of the
Bame are observed. But if somebody
takes to arms under the plea that he is
being neglected by the Government in
Delhi, the sitvation may turn different.
This is the case in Assam. Assam js a
State where there is a strong minoyity
and a linguistic minority. Therefore, 1t is
time for all the political parties, whether
in Assam or in Punjab or in any other
part of the country, to seriously ponder
about the method that is being taken to,
under the slogan, that this part or that
part of the country is neglected or not
neglected. But I believe one thing, that the
democratic process should be made to
function and there is mo question’ of not
discussing even with the ULFA insur-
gents. The Government should - discuss
with them because they are part of our
country, We must discuss with them even
while taking hard decisions to put down
lawlessness in Assam, and to ensure that
peace is not destroyed. We are m favour
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of holding a dialogue with the represen-
tatives of the movement, knows as ULFA,
1 am for that. But at the same time, there
is no denying the truth that hardest deci-
mons will have to be taken to preserve
the unity of the country and also to en-
sure that peace and tran-quaillity pre-
vails and common people are not mur-
dered in the way it is being done. Atthe
same time, 1 say that this statement falls

short.. .

. THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA): Please seek your cla-
rifications.

SHR! GURUDAS DAS GUPTA: 1
am seeking my clarifications. Here,it1s
stated that the ULFA is having links
with Bangladesh, Pakistan and China.
Most conspicuously, the name of Burma
has been omitted. Tt is in Burma that
there is a military junta rule, and there
is reason to believe that the military junta
Government of Burma has set up a num-
ber of training camps and they are also
in no mood to see that India lives in
peace, ‘Therefore, do not say that it is
only China, Bangladesh or Pakistan. To
me, the mostimportant country which has
been working as the pringboard for laun-
ching terrorism in that part of the coun-
‘try, including Assam, is the country of
Burma. For that, I do not accuse the
people of Burma. but it is the military
“mlers, dictatoria]l rulers, who are respon-
sible for this. Why this country has bgen
left out? Firstly, I would like to seek
"clarification from the Home Minister
“whether he is aware that there have becn
serious complaints about the involvement
of, military Junta Government of Burma,
‘in this lawlessness in Assam. Sccondly,
T would like to know, whatever may be
the hardest decisions taken, whether the
. Government of India would like to hold
discussions with the representatives of the

ULFA to bring cbout a settlement there.
Thirdly. T would like to know as to what
steps the Government is going to take to
ensure that military which has baen de-
ployed there is not accused of committing
_ excesses. What are the steps to restrain
them 7 Fourthly, 1 do nw say that the
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elected Government of Assam should be¢
dismissed. That is not the way to solve
ihe problem. But what are the steps the
Government of India would like v Lk
to ensure that the Government of Assam
behaves in a different wsy? The problen
that has been created in Assam is not only
a problem of insurgency. It js also 5 pro-
blem of the non-functioning and malfur
tioning of the Government of Assam
There are different groups which are figh
ing with each olher. There are ditferen!
links that the groupg maintain with diffe
vent political quarters. There are reasor
1o Delieve that there are people even ir
thie ruling party who have links with the
ULFA. Therefore, the situation in Assar
is not only a situation of insurgency. I
is also a problem of the non-functionin
of an elected Government, My foun
question. therefore, is, whether the Gov
ernment of India is going to ensure tha
the elected Government which is now i
office in Assam functions in the way i
should?
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PROF. SOURENDRA BHATTA-
CHARJEE (West Bengal): Mr. Vice-
Chairman, the circumstances which have
been reported by the Home Minister in
his stalement do not really reveal any-
thing new. To startling revelations are
there and perhaps all the facts have not
been stated. Perhaps it is  report on the
deployment of army in Assam in the back
ground of the killing of an officer of the
ONGC, confinement of 4 of their fither
officers by the ULFA, and indefirjite
sirike by the ONGC employees which
perhaps continues unabated because they
say that nnless the ONGC officials are re-
leased they are not able to put an end
to their strike. It is in this background
totally that the ctatement has been made
by the Home Minister. He has taken the
House into confidence, Bt the question
relates to the deplovment of army, His
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colleague of the same State, after becom-
ing the Defence Minister, has repeatedly
to say that in civil ad-

better not to involve

army in Assam. In earlier episodes of de-

~ ployment of army, there have been nu-

. Shri Sharat Chandra Sinha.

merous instances of violation of human
rights, of human dignity, abuses and tor-
tures which should not be perpetrated by

‘an army of a civilized country. It is in

this background that the Assam situation
is sufficient]y bad. But we should take
intg account the reaction of the present
Chief Minister, Mr. Hiteshwar Saikia,
My, Saikia is not mew in Assam politics.

-Hg is a seasoned head, He was the Home

Minister of Assam and earned either
praise or -notoriety as. the Home Minister
in the days of the Chief Ministership of
He is known
to be a very shrewd person. And what
did he do this time, immediately after
becoming -the Chief Minister? There was
certain declaration, even false hope, that
some understanding with ULFA was pos-
sible. Some general amnesty was declared

- by him, But later on it was found that it

~mection would be:

ponsible

-unsure foundation?—that s,

Was not so general and then all the con-
ditions were  not cleared. So, my ques-
tions to the Home Minister in this con-
(1) How is this re-
preated deployment of army in Assam in
consonance with the opinion expressed by
the - Defence Minister, who is directly res-
for the army? No, 2:

Under what preception did Mr,

. Hiteshwar Saikia. take the steps that he
- took? Did he like to create some electri-

fying effect of his presence after quite
some time as the Chief Minister of the
State or else, wag it not taken on a very
the step of
teleasing the ULFA terrorists without any

-promise. on the part of ULFA to release

:..any of the hostages.

Now it seems that

-.@veryone else who js still in the custody
- of ULFA may be in danger of death.

" Now -the question of national economy

hay been integrated into this. The ONGC

~employees continue their strike. Would

?ithe Home Minister say whether there has
' iheen any possible break-through or whether

§PL

Ahe worsening situation would make their
future bleak? Now that an intervention
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has been made, there is hardly anything
hopeful to expect,

Thank you.
THE VICE-CHAIRMAN (DR.
NAGEN SAIKTA): Shri Md. Salim.

Please take three minutes—not more than

. that.
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gAAW F7 w0 WG A FGr 2,
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SHRI BHUBANESWAR  KALITA
(Assam): The problem of ULFA has been
raised in this House time and again Over
the last few years. During the late 80s,
this problem had assumed grave propor--
tions where it needed some strong aclion.
The  strong action was taken and
it had pgiven good results. As
you know during the President’s Rule
the problem; seemed to have caused, At the
same time as a result of this action and
as a result of political action taken by
all political parties in Assam, the situa-
tion took some favourable turn. Because
of this, the extremist organisation had
extended some goodwill overtures like
not interfering in the election process and
cease-fire in the killings. Elections were
held peacefully in that State and a popu-
lar Government has now come into being.
Immediately after the Government took
over, some fourtecn hostages were taken
away by the ULFA. The State Govern-
ment without taking it up as a challenge
started with goodwill measures just to tell
them that the Government was prepared
for negotiations. If i3 is a political pro-
blem, it can be solved only through a
dialogue, not by bullets. As everybody
knows, almost every alternate day in this
House the issue was raised that killings
are agajn onthe increase and that extor-
tions arg rising and it had come to 2
stage where same action was needed. As
you know we all agreed that some action
had to be taken, either soft or strong. The

. State Government started with soft mea-

sures and failed. As a result it attracted
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strong measuras. So, the Ceiitral Gavern-
ment, on rvequest of state Government,
has come out with strong measure
so that an atmosphere of peace is created.

THE VICE-CHAIRMAN (DR. NAGEN
SATKTA): Seck vour clarifications.

SHRI V. NARAYANASAMY (Pondi-
cherrv): He is preparing the pround.

THE VICE-CHAIRMAN (DR. NAGEN
SATKIA)- Ground is known to everybody.

SHRI BHUBANESWAR KALITA: I
am only telling the Members of Oppo-
sition of my State that it is a political
problem, not a law and order problem.
A pclitical problem can be solved by
entering into a dialogue with that or-
ganisation,

My quustion to the hon  Minister is
whether some negotiations wegre started
during the late 8§0s between the Govern-
mant -and the extremist organisation and
what are the details of those negotiations?

It is a matter of concern for evervbody.
particularly the civilians, who do not like
the deployment gf miljtary until and unless
there is a situation like this; the deployment
of military for a long time becomes coun-
ter-preductive. T want tg krew from  the
hon. Minister whether this deployment of
army is for a limited period or mot. The
Indian army is known for its good name
and has arespect in the Indian  society. [
want to know whether the Home Minister
is going to assure that the good name -of
the Tndian army will not be allowed to be
denigrated and no excesses will be com-
mitted on the civilians.

The third point is for meeting the ends
of justice. 1 would like to know whether
the Government would constitute a designa-
ted courts in every district where army
action is taken.

KUMARI  CHANDRIKA PREMII
KENTA (Maharashtra): Mr. Vice-Chair-
man, ULFA terrorists have heen mndulging
in violent activitics like extortioms, Kid-
normings, assaults and  murders. A< a
matter of fact., ULFA lerrorists are run-
ning o parallel Government in  Assam,
Thev have taken the law into their own
lhands- They are interfering in the day-
to-day affairs of the ordinary citizens of
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Assam. There is no semblance of gover-
nance there inm -Assam either during the

present Government or the earlier Gov-
ernments.

The Chief Minister of Assam has been
sending SOS to the Central Government
saying that the situation is very grave and
the law and order situation has worsened.
In the last parngraph of the Minister’s
statement it is said that the Chief Minister
has also suggested that the ULFA terrorists
are having links with Bangladesh, Pakistan
and China. On the one hand the Chief
Minister has said that the situation in
Assam is very grave and on the other hang
in paragraph 3 of the Minister’s statement
it is said that 500 ULFA terrorisy were
released. There ULFA terrorists wese detai-
ned under the TADA. That means they
must have committed some serious offences
of crime. That is the reason why they were
detained under the TADA. T would like
to know from the hon. Home Minister:
why these 500 ULFA terrorists were re-
leased by the State Government. May T
know from thc Minister whether the Cen-
tral Government was consulted by the
State Government of Assam before releas-
ing 500 ULFA terrorists. The ULFA acti-
vists have been pressurising the Govern-
ment to release more detenus who have
committed serious crimes. Will the hon.
‘Home Minister assure the House that care
will be teken not to release ULFA -terro-
rists henceforth? That is my first question,

The second question pertains to the de-
ployment of Armed Forces. Paragraph 4
of the Ministér’s statement deals with the
situation and the reasons why the Armed
forces were deploved in Assam. The reasons
given by the Minister do not seem to be
very comvincing, As suggested by the other
Members here if Assam problem is a poli-
tical problemn, we have to find a political
«olution to this problem. The only substan-
Gl of material available with the QCentral
yovernment is the information furnished
by the Chief Minister and the latest letter
written by him t¢ the Central Government,
1t is also stated that the hon, Home Minis-
ter and consultations with ‘MPs from diffe.
rent parties.  individually and collectively. Y
would like to ¥now from theé hon. Home
Minister whether any independent assess-
ment was made by the Central Government



219 Statement by

['Ku.mari Chandrika Premji Kemn]

before the Army was deployed in Assam.
My next question is: How long the Army
will continue to operate in Assam?

In paragtaph 6 of the siatement, it_ is
«aid that the ULFA activists are having
links with Bangladesh, Pakistan and
China. T think there is a conspiracy to
destabilise this country. 1 would like to
know from the Minister what' sort of
help the ULFA activists are gefting from
Bangladesh, Pakistan and China. May
I ‘now from the Minister whether there
are any training camps being run by
the neighbouring countries 10 train the
ULFA terrorists?

Finalky in the last paragraph, no posi-
tive assurance hus been given by theh::m.
Minister to the effect that the remaining
hostages wiil be released. When you are
taking drastic aciton ty  deploying the
Army , at least positive assurance should
have been given by the Government that
the remaining hostages who are under the
detention of the ULFA activists for quite
sometime, will be released soon,

THE MINISTER OF HOMFE AFFAIRS
(SHRI S.B.CHAVAN): Mr. Vice-Chair-
man. Sir. at the outset, T would like to
clarify two very important points which
have been made by the hon. Members.
Some of the Members have asked; how is
it that in the statement we are saving that
it is at the ‘instance of the Assam Govern-
ment the Army has been sent for the as-
sistance of the civil authoritics and on the
other hand. some of the newspapers seem
ta teport that the Chief Minister of Assam
has totally denied that he has made any
such request? T have contacted the Chief
Minister this afternoon in order to find
out the authenticity of the statement which
has been attributed to him im some of
the mewspapers. And he gave me to un-
derstand that it was a totally baseless
kind of a statement which had came in
his name and he had called n press con-
ference to clarify the whole position.

I have the entire information right
from the 5th of September to this date.
The first wireless message was reccived
by the Central Government on the Sth.
On the 8th, the Assam Chief Minister
wrote to me a D.O. letter. And the army
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was deployed between the l4th and the
15th. That means. after the midnight of
the 14th. the army was sent there for
the assistance of the civil authorities. I
should say that this will clarify the
whole position so far as this aspect is
concerned.

The second point which was made is,
the hon. Defence Minister is on record
to sav that as far as possible, the army
sheuld not be used where it is the pri-
mary responsibility of the police. T am
in full agreement with what he has
stated. But there are situations in which
the army has tc be deployed. And, with-
ohy any fear of contradiction, 1 can in-
form the House that when this D.O.
Jetter was received by me, it was refer-
red to the Defence Ministry, The De-
fence Mipister, though he “was outside
Delhi then. after he came back. had a
meeting with his officers and also with
the Home Ministry. Thereafter, after
ful| consultations, this decision was taken.
So. kindly do not have any kind of mis-
undzrstandings that it did not have the
approval of the Defence Minister..

Theresfte; we have o Sce As tg how
we can possibly improve the situation
and see that normalcy is restored at the
earliest in Assam. Therc is no denying
the fact that a large nvmber of activi-
ties were indulged in by the ULFA and
they had gone bevond the limit. The
Chiel Minister tried his level best some-
times at the cost of being misunderstood
by the Central Government that he was
relesasing  people unnecessarily. He had
to explain at great lenath to us that the
situation demanded that he should re-
lcuse some people and he was sure that
he would get a positive response from
the ULFA. Bui thereafter. when he saw
that people were not released and unila-
terally he released about 500 of them.
he realised thar unilateral action had not
gt any positive response from them; on
the other hand. even those people who
were sent for mediation were killed. Ul-
timately, he had to take a very hard
decisian, He requested the Government
of India sayinz, “Now, I have tried mv
level best by even releasing the people
of whom you can possibly say that I
was not perfectly justified. But in spite
of that when I find that they ave very
firm and they would not like to relent.
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1 have hardly any option Jeft.”” And
that is why he approached the Govern-
ment of India saying that he would like
to get assistance from the army. In the
beginning, he (ried to get para-military
forces. Some forces werc also sent. But
there i3 a limit after which we cannot
possibly think of sending para-military
forces also. Para-military forces 'nave been
d;;ployed all over the country and it was
very difficult to say to any other State that
they should release their para-military
forces in order to be deployed in Assam.
So, there was no alternative but to send
the atmy for their assistance.

Sir, a point was also rajsed as (o
whether the Government had thought in
terms of getting releascd the hostages
that they were holding. Tn fact, this was
the very purpose for which he had been
irying his level best. When the Russian
engineer was Killed, he tried his level
hest to see that s life is also saved.
Again. another person, who in fact, was
trying to mediate. was also killed and
thereafter, he got an ultimatum saying
that if within such and such date and
hy this time, you do not release rest of
the people, then, of course, all the hos-
tages are going to be killed. If that is
the ultimatiun  which the Government
acts, T think, under these circumstances,
he had hardly any other choice. I can-
not possibly say that after sending the
Army, nothing is going tc happen to the
hostages. Ultimatelv. they will try their
level best to ensure their release. Tt will
be their responsibility 0 see (hat law
and. order is maintained and all hostages.
it they are with them, arg released, Bu!
how far they are going to succeed is a

matter about which T cannot at this
stage inform the Housz.
What activities the Army has under-

taken after its deployment in Assam’
My information is the Army have been
able to apprehend about 51 ULFA acti-
vists out of whom 21 are said to be
hardcore terrorists. Three camps Wwere
vaided and they have found that these
camps were deserted. Thereafter, thev
have becn trving to spread in different
areas. Before taking this action, T must
inform the House that (he entire State
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of Assam stands declared as a disturbed
area under the Armed Forces Special
Powers Act 1958. There are cight-nine
districts which have been enumerated in
my statement. These are all disturbed
districts. So the Army will be able to
take further action in the matter. In
order to sce that the innocent people do
not suffer and their legitimaie grievances
are being altended 1o, there is a sub-
Committee which has been constituted at
the district level. There is a Coordina-
tion Committee at the State level also.
They will go into all these matters. But
at the same time, I will have to say that
we will try to see that the Army per-
sonnel should be given a free hand. We
cannot possibly put pressure on them.
*“do this or don’t do that” If we try
to interfere in their working. it becomes
very difficult. They will try to assist the
civil authorities. All right. For taking
every decision, they will definitely be
assisted by the civll authorities. But at
the same time, if we try to interfere in
their working, then it becomes very di-
thicult. If there are any cases where the
harassment has taken place, certainly we
will try to see that immediately they are
informed that tiey should not indulge in
this kind of activities which bring a bad
name to the Army perscnnel. What hap-
pened last iy something about which Y
cannot possibly give uny  explanation.
But we hope that under the circumstan-
ces in which they are working. it is en-
tirely for the Army and the civil autho-
rities at the district level to take what-
ever appropriate action is called for so
that it sends a proper message to all
thote who are concerned. One of the
hon. Members was saying that the per-
son who was killed was an employee or
he was being cmployed by the Govern-
ment of Assam. He seems to know more
about these people. 1 believe. Since he
has made this charge that he was a per-
son who was acting on behalf of the
Government of Assam and he was be-
ing employed 25 a kind of informer by
the Government of Assam for getting the
information T won’t be able to say any-
thing about this whether he was put as
an informer or was there for any other
purpose. Whatever little I know about

the personnel. Mr. Mohunta was having



223 Statenient by

[Shri 8. B. Chavan]

some connection with the Amnesty Inter-
national and he was doing service for
the humanity, going to those  people,
trying 10 explain to them as to what is
the point of view of the Government.
1t is not that afl of a sudden we have come
to this conclusion that Army should be
deployed. There were valid reasons for
doing the same and that is why I have
stated all the facts that we had hardly any
cther cheice, When T used the word “we”, it
means Assam Government had hardly any
other choice than deploying the Army.

Now a point was made when some hon,
Members asked me a5 to what the opinion
given by individnal M. Ps. was. T think it
will be wrong on my part ty divolge here
on the floor of the House as to what
opinien each M. P, gave me when they
had met me individually. So you have to
understand that taking the entire Situation
into account everybody had something or
other to say; ¥ would not like to divulge
anything on the {loor of the House, but
it was the decision not of the M. Ps. T can
assure this much. Tet not the M. Ps, feel
that unnecessarily their names have been
dragged in not the least. In fact, we are
not interested in divulging anything and
making them responsible for giving their
opinion. It was our responsibility to con-
sult. all the M, Ps. from those areas. Tn
fact, if T had the time. T would have alscr
consilted other friends, but Somehow we
were shorg of time; that is why only M.Ps.
from those areas were consulted in the
matter and it was the Government which
took the decision and it was not at the
instance of the M. Ps.; they were merely
consuited.

Now, the hon. Member, Shri Shankar
Daval Singh, was trying to take some
political advantage out of ihis by asking
that if such a situation was prevailing in
Assam, why we have not been applying
article 356 and taking over the responsi-
bility. dissolving the Assembly and having
President™ rule and why we have mot been
holding elections in Punjab, and that we
can send the Army there also. On both
the counts, T must say article 356 will he
the a5t resort. We .would not like to re-
sort to that because ultimately if is the civil
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authorities who have got the right to ask
for the assistance of the Army and this is
not anything abnormal, This is the nor-
mal thing which they have resorted to so
long as it i5 not handed over to the Army.
It is not handed over to the Army, but the
Army is going only for the assistance of
the civil authorities and %o fong as we feel
that they will be able to discharge their
duties properly under the  Constitution,
there is no question of taking it over un-
der article 356, So also, T do mot know
how an impression was created in the mind
of the hon, Member that we are not going
to have elections in Punjab...

SHRI SHANKAR DAYAL SINGH: To-
morrow it will be clear, Sir.

SHRI S. B, CHAVAN: Merely because
the notification is proposed to be cancelled
it does not pecessarily mean that we are
not going to have election ...(Inferrup-
tions),.. T can assure the hon. Members
that we definitely propose to have elections
in Punjab at the earliest. We don’t want
to postpone the elections unless things.. -

PROF. SOURENDSA BHATTACHAR-
JEE: By 2000 AD?

SHRI S. B. CHAVAN: You mneed not
wait for 2000 AD. Tt might bc in a few
months we will be able to hold clections in
Punjab and have a popular Government
becausc I belicve that it is very mecessary
that we should have a popular Government
in Punjab both in the interests of Punjab
and in the jnterests of the country.

1 would like to assure the hon, Members
one thing. So far as Assam is concerned,
it was stated here that there was a fecling
of neglect. 1 dom’t know in what context
my colleague, Mr. Pranab Mukherjee, has
announced that the rcfinery is not goingto
be Tocated in Assam. Tt might be that due
to paucitv of resources the Government
may not be able to set wp the refinery, but
it is our commitment. In the Accord this
is one of the items which we have pro-
mised to them and that i why every, effort
will be made to see that the refinery is
located in Assam. We need not have this
kind of apprehension. T would like to un-
derstand from you in what context it was
made because 1 do not know whether he
had made this kind of statement, If it is
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a queStion of whether the Government will
be able to fund the entire amount, that
might be a matter of dispute in a different
manner. If private parties can possibly go
over there and set up refineries in that area
it can serve the same purpose. I do not
think that on that ground you can have
any doubt in your mind. Whatever We
have accepted in the accord we propose to
implement and for the first time we have
also given 90 per cent as grant-in-aid to
Assam and 10 pesr cent as loan. This was
never the situation so far as Assam is con-
cerned. So this was a special dispensation
which was given to Assam in order to
bring them into the mainstream and not to
have this feeling of neglect. But at the
same time, I would request the hon. Mem-
bers to use their good offices to see that the
activities fike the ULFA and other terro-
rists organisations do not get any kind ©of
encouragement from the local people, We
have an indepedent report from gne of the
officers who was Specially sent to the find
out as to how far the Chief Minister’s
statement that he was facing a situation in
which no option had been left is true. 1
must say that the officer has come back
and Mr. Shankaranand had also gone there
in a different context. He had also asses-
the offce gave & o " S0y Ut

at whatever
assistance the Assam Chief Minister ex-
pects from the Ceniral Government in the
shape of deploying Army for tne assist-
ance of civil authorities is based on the
sithation as ji is prevailing and s it
will  be incumbent on our part
that in such a difficuly situation we
should assist the Chief Minister and see
Fhat normalcy is restored at the earliest
in Assam. These are the few points

which were raised by the hon. Mem-
bers.

SHRI MANTAY PADMANABHAM:
(Andhra Pradesh): What is going to
be the fate of the hostages?

SHRI S. B. CHAVAN: As far as
the hostages are concerned, T have cla-
rified the position.

SBRI MENTAY PADMANABHAM:
Mr. Home Minister, apart from what
you -said, is the Government contemp-
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lating to take any inifiative to get the
release of the hostages?

SHRI S. B. CHAVAN: That is what
we are- trying and we expect that the
Army will be able to have them re-
feased and see that all thosg ULFA
boys who are keeping them in captivity
are being apprehepded. They are trying
their level best, but I cannot possibly
assure that these things are going to
happen on this day or that day. That,
of course. is a very tall promise that T
will be making. 1t is our judgement that
they will possibly succeed in doing that.

A point was also raised about some
other countries. In fact, whatever I
have stated in my statement is the sta-
tement which was recorded 'by the
Assam Government at the instance of
the people, who apprehended and who
recorded their statement. It is mot- my
statement. It is their statement which T
have merely reported. Onec of the hon.
Members has referred to Burma. But this
is not tae proper time when I should say
anything against this government or ‘that
government. Bangladesh has also been help
ing them. We know the position about
Pakistan very well. But this is not the
time to unnecessarily go on giving the
names of the countries who are trying
to help them. These are the facts
which everybody must know in spite of
the fact that they have denied them.
All the ‘Governments in those countries
have denied them. But we know for
certain that there are certain countries
where camps are being run. Camps
are being run and a number of things
are happening. But this will not be the
proper time for me to unnecessarily
take the names of those countries and
create problems for my colleague. That
is why I would desist from this. I think
these are the few points on which clan-
ficationy were sought by the hon. Mem-
bers.

ot wtmem fay  sETarfwar
(fagr) - goawmenT weled, ¥ HaY
HIET } AT A”AT B

A gde do wIEIW : Iy

TET, S e 98 R € a| .
(n=aa)
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[+ q3mq fag

q AT =g oS egng, ST,
TG TOF § ST GBY TF WG
F "I WIIWA THT §, GHST iR
WY W OISHT SAFI, ToRA™
e faest =& %, IR TG
HAN FT F4T G FTOTE § 7

ot UTo o WIIW : TIH Ti9q
SN & fqC 37T 5w FweT AT §, HET
Ux T OB | 99 g% SA% (qer &
T o FBET TE0 g1 ova & e
g q99 T ar gEi SAwe &
TRT I T ST T T TEK L
T g 97 F0 ¥ WU AGR THa-
Ho a1 g § Tt Fram &
gRar ofF g Frww w1 AqlET
TO% TE9s W wel 9/ FwEoaa
9 wg wF & ar d3 qvEw g
g g | fpdl 7 ga% qer (® Tl
g7 feais & ? g9 femiz 48 ]
f& fergeaia & ww g7 & 1 ug
FiF T P TG | T FA F &Y
e T3 i fewis EWiR @A
@S é @ ITF A T FY B
S | fErgEr T ¥ o g & ¥
S R e ﬁw T
FFAT TFTET U [HIamw t@?r g
. JAF G AT W o@aq g ogar
gt gla7 |- qw.ac §Q wUy afem
B i A T 3Gy Wavg o
T AT fogy S Fome}
ey T § % TwIsyd g% 7
& W AW ug §9F w gal &
sae & (ac ol &g (G oar 7%
g1 R IR FEEE FA F (wC
T FAR EY FTEH FH F @
WA AS qo wyr & 7 qE AR
U FAA] HAEA AFqF Fi afqﬂ
g awdal g |

sgaaifaar]

'SHRT SHANKAR DAYAL SINGH:
I only want to ask one question. Cha-
van is mot only the Home Minister, he
is also the Leader of the House and he
js concerned about this august House.
Therefore,. I want to know . from the
Leader of the House whether it is true
that our henourable Finance:- Minister in
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the near future is sping to be an Assa-
mese, whether Assam is going to adopt
our Finance Minister.

SHRI S. B. CHAVAN: Very soon
he will be abie to become an Assamese.

PROF. SOURENDRA BHATTA.
CHARTIEE: My most humble submis-
sion to the Ilome Minister is what he
has stated in connection with the allega-
tions of excesses on earlier occasions in
regard to the ‘army performance this
time may lead to some confusion. Per-
haps he did not mean to create any
confusion. I would like him to kindly
ey e Tttt on ne punf et
there will be 1no two cpinions that nei-
ther the police nor the army, nobody,
should engage in any excesses or in
any atrocities.

SHRI S. B. CHAVAN: I can assure
you on this position that the army on
their own will not indulge in excesses.
But at the same time in an operation of
this nature where atrocities are being
committed on the people, I cannot po-
ssibly visualisa that innocent people will
oot he totally invelved If there are some
people who are involveq directly or in-
directly, they are bound to be affected
and we cannot blame the army for the
same.

SHRI BHUBRANESHWAR KALITA:
The Home Minister was referring to a
dialogue with that organisation and said
that we should not enter into any dia-
logue with an organisation which de-
manded secessionism. In some newspa-
per report or somewhere it appeared,
not in the shape of any letter. Perhaps
only one communication came in the
shape of a letter to the Governor of
Assam a few months back. So the
Government can have a dialogue on the
basis of that letter. I want to know
whether the Home Minister is consider-
ing that letter. Secondly, we are con-
demning the mediators as police  infor-
mers. Some of our Members are say-
ing that that gentleman has died in the
Process of negotlanons He bhad volun-
"teered himself to do something which
other-’ people could mot ‘'do. So = we
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should not condemn him or others who
vounteer to negotiate. So the process
of negotiations or mediation should be
continued.

SHRI GURUDAS DAS GUPTA: Sir,
there appears to be a contradiction in
the Government policy. While in Pun-
jab we are taking all hard decisions and
at the same time we are going in for
exploring all avenues for a political set-
tlement, here, I think, the Minister rules
out that there will be any attempt on
the part of the Government to seek a
political settlement which, of course, in-
cludes necotiations with everybody who
are Indian citizens.

SHRI DAVID LEDGER: Sir, I want

to associate myself with what my
friend has said earlier. When Mr. D.
D. Thakur was tha Governor of
Assam, there was a formal letter from

the Publicity Secretary of ULFA which
stated that they were willing to have a
dialogue for a negotiation. The matter
was then referred to the Central Gov-
ermmment, but it did not wunfortunately
respond. Now, Sir, as he has already
said, will the Government consider res-
ponding to that offer because closing
the doors for negotiationy will be dis-
asgrons | .We have to go in for a poli-
tical solution, Will the Home Minjs-
ter kindly react to it?

SHRI S. B. CHAVAN: Sir, if a
proper atmosphere is created, certainly
the Government will be willing to have
a dialogue of this pature. But we have

to create the necessary atmosphere for
the same.

THE VICE-CHAIRMAN (DR. NA-
GEN SAIKIAN: So, this is over. Now.

we shall take up further discussion on
BCCI. ..

SHRI MENTAY PADMANABHAM:
Not today, Sir. It is already 8 o’clock

SHRI P. UPENDRA:
Tow at 11 o’clock,

Let it be tomor-

THE VICE-CHATRMAN (DR. NA-
GEN SAIJKTA): There are only three
Members to speak. Let us hear them.

(Interruptions)
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SHRI P. UPENDRA: Let it be tomor-
row in the first hour.

THE VICE-CHAIRMAN (DR. NA-
GEN SAIKIA): The Minister’s reply
will be tomorrow. Let us finish the de-
bate because there are only three Mems
bers to speak.

(Interrnptions)

THE MINISTER OF FINANCE
(SHRI MANMOHAN SINGH): I am
here. . . (Inferruptions)

SHRI MENTAY PADMANABHAM:
You kindly make it clear whether the
Minister’s reply is tomorrow or to
day?

THE VICE-CHAIRMAN (DR. NA.
GEN SAIKIA): He is here from 11
o’clock, sitting and listening to the
speeches. And if the Members agree,
then we can sit for a while and have
this reply also.

(Interruprions)

SHRT P. UPENDRA: Lct him reply
TOMOrrow. . .

SHRI MENTAY PADMANABHAM:
Let thee Minister reply a¢ 11 o'clock
We . can finish the debate today.

(Interruptions)

THE VICE-CHAIRMAN (DR. NA-
GEN SAIKIA): Let us finish this busi-
ness today. It will not take much time.

SHRI P. UPENDRA: No, no. Let

the reply be tomorrow.

SHRI SYED SIBTEY RAZI (Uttar

Pradesh): Sir, this discussion has al-
ready taken two days. Now the Fin-
ance Minister is here. I think, we

should finish it today itself.

SHRI V. NARAYANASAMY: There
is a heavy agenda for tomorrow and
day-after.

THE VICE-CHAIRMAN (DR. NA-
GEN SAIKIA): Let us finish it today.

Let us start the debate. Before that,
there is a Message from the Lok
Sabha.



